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THE APPROPRIATION BILL, 1965

THE DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHRI RAMESH-
WAR SAHU.) : Madam, I beg to move :

"That the Bill to authorise payment and
appropriation of certain further sums and
out of the Consolidated Fund of India for
the services of the financial year 1964-65,
as passed by the Lok Sabha, be taken
into consideration."

This Bill arises out of the Supplementary
Demands of Rs. 165.49 crores voted by the
Lok Sabha on March 2. 1965 and the ex-
penditure of Rs. 309.52 crores charged on (he
Consolidated Fund of India, as detailed in the
Supplementary Demands presented to the
House on February 23, 1965. Explanations in
support of the Demands have, as usual, been
given in the footnotes below the
Supplementary Demand Statements. I shall,
therefore, confine myself to a few
introductory remarks.

[THE VICE-CHAIRMAN (SHRE M. P. BHAR-
GAVA) in the Chair]

Of the additional provision of Rs. 475.01
crores asked for in the current batch of
Supplementary Demands, Rs. 22.64 crores arc
on Revenue Account, Rs. 109.19 crores are for
Capital Expenditure and the balance of Rs.
343.18 crores is for Loans and Advances and
Repayment of Debt. The net outgo from the
Consolidated Fund of India would, however,
amount to Rs. 62.14 crores only as the balance
will be covered by additional receipts,
recoveries, adjustments and surrenders.

The major items of additional expenditure
on Revenue Account comprise Rs. 6.48 crores
for purchase of building materials for certain
Defence Works entrusted to the Central Public
Works Department, emergent minor works
and repairs and Rs. 5.82 crores on account of
enhancement in the rates of Dearness
Allowance of Central Government employees
first with effect from 1st July, 1963 and again
with effect from 1st February, 1964 and st
October, 1964. A sum of
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Rs. 1.90 crores is required for the maintenance
of National Highways and Border Roads,
while a sum of Rs. 1.62 crores is sought for
Stationery and Printing. An additional
provision of Rs. 1.16 crores has been asked
for meeting the expenditure on relief and
rehabilitation of new migrants coming over to
India from East Pakistan since January, 1964.

On the Capital side, the largest single item
is the additional provision of Rs. 86.81 crores
consequent on the stepping up of imports of
food grains and also internal procurement. Of
the other items, mention may be made of Rs.
6.67 crores for the Farakka Barrage Project,
work on which has gathered considerable
momentum and Rs. 5.10 crores for Capital
Works of the Posts and Telegraphs
Department including those relating to
Telephone Development Fund. A sum of Rs. 4
crores is also required for investment in the
equity capital of the Food Corporation of
India, a wholly owned Government
Corporation set up under the Food
Corporation of India Act, 1964 as a long term
measure to deal with the food situation in the
country.

Under Leans and Advances, Rs. 85 crores
are required for payment of loans to State
Governments the bulk of which comprises
Central assistance to speed up the pace of
their Development Plans in certain sectors
notably agriculture and power. In addition, a
sum of Rs. 34 crores is required for renewal of
the loans advanced to the Khadi and Village
Industries Commission for a further period of
five years as it was not in a position to repay
the annual instalments of loans on due dates.

Finally, an additional provision of Rs. 224
crores has been included under "Repayment
of Debt" mainly for the national discharge of
Treasury Bills, which have a maturity of 91
days only.

I do not wish to take the time of the House
in explaining these proposals further. [ shall,
however, try to meet the points that hon.
Members may wish to raise during the debate.

Sir, I move.

The question was proposed.
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SHRI BHUPESH GUPTA (West Bengal) :
Mr. Vice-Chairman, I begin with one rather
interesting item called the Prime Minister's
Secretariat. Money is sanctioned for the
creation of a Prime Minister's Secretariat, and
naturally we are interested 10 find out exactly
how the particular Secretariat functions.

May 1 begin by inviting hon. Members'
attention to what the 'London Times' wrote
about the Secretariat in this aspect of the
matter ? 1 am quoting from the 'London
Times' of Wednesday, the 24th February,
1965. The article is entitled: "Mr. Shastri's
failings as a leader—from our Delhi
correspondent”. I am not concerned with the
whole article though I have got the full text
with me. Here under a subheading called
"New Secretariat" the 'London Times'
correspondent writes from Delhi this and it
was published in the London paper :

"There have been some changes. Mr.
Shastri formed a new Prime Minister's
Secretariat, for instance, which seemed to
promise an executive better organised and
with fuller resources than before.

But The new Secretariat has made no
palpable difference to the style of
Government and it even appears that Mr.
Shastri is not working closely with it. In his
first months Mr. Shastri often spoke of the
need to reappraise the priorities of planning,
to move emphasis from the very long term
to the more immediate, to devote more

energies if not more resources to
agriculture. But his intentions have
throughout been swathed in hints and
qualifications."

Why I read it is because I want to point out to
you that the new Secretariat has not created an
impression even among the foreign observers
who take a superficial view of this matter. As
far as we arc concerned, we have certain
genuine apprehensions about the manner in
which the Secretariat is functioning. What are
they ? We think and we have reasons to
believe also from our information that this
Secretariat is assuming more and more power
and almost laying down policies, and the
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reference to the priorities in the Plan which the
Prime Minister spoke about and to which
reference has been made here— they were
actually worked out by Mr. Jha who is
supposed to be the Economic Adviser or
something of the sort in the Prime Minister's
Secretariat. Naturally when this policy or
rather an outline of the policy was made
known to the country, there was an uproar in
the country. Personally I wrote a letter to the
Prime Minister at once, and he replied to me
by saying that there was no such basic change
with regard to the priorities of the Plan. But
what he actually meant at that time— at least
that was the impression that was created—was
that the big projects would be given up, new
ones, and the old ones would be consolidated,
and so on and so forth, which fell in line with
the economic thoughts and ideas of the
officials, especially of Mr. Jha. This is one
aspect of the matter.

We understand that even in the matter of the
recently held Congress of Ihe International
Chamber of Commerce where Indian interests
were not looked after, where these gentlemen
were allowed to make all kinds of statements,
the monopolists from abroad, under the
signboard of an international conference, the
Secretariat was not correctly advising the
Prime Minister in the Matter, and in fact as far
as we know the briefing which went in a
regular way was very, very defective. In fact,
somehow or other we find that the Prime
Minister's Secretariat is absolutely biased in
favour of the big business and the
monopolists.

SHRI P. N. SAPRU (Uttar Pradesh) : Sir, on
a point of order. Under a system of
parliamentary government, the rule of
anonymity is observed. So far as those persons
are concerned, they are immune from criticism
in the House. They have no opportunity to
answer criticisms in the House. That is the
rule, that is the convention well established in
democratic countries. Is my friend, Mr.
Bhupesh Gupta, right or in order in referring
to the Prime Minister's Secretariat ?

For whatever the Prime Minister does, the
Prime Minister is himself responsible.
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not the Secretariat. You cannot pass on the
responsibility on the Secretariat or on any other
permanent official. That is the convention under a
democratic system of government and 1 think we
should follow That system.

SHRI BHUPESH GUPTA : That is the point of
order. 1 suppose. When we are discussing the
Secretariat. . ., (Interruptions).

SHRI P. N. SAPRU : I want your ruling. This is
a very big issue

Tm MINISTER OF PLANNING (Sunt B. R.
BHAGAT) : Mr. Bhupesh Gupta, accept it.

SHRI P. N. SAPRU : It is an issue of a
fundamental character so far as the future of
democracy in this country is concerned.

SHRI BHUPESH GUPTA: Mr.
on it if he wants. Why say all these
can . (Interruptions)

Sapru can speak
things ? 1
criticise

[9 MARCH 1965]

SHRIB. R. BHAGAT : Do you agree
with him ?

SHRI BHUPESH GUPTA : We are not concerned
with that. I very much respect him and I would very
much like to listen to his speech. Therefore, the
Prime Minister is undoubtedly responsible for the
Secretariat, and he has asked us to give money.
Naturally we are interested in looking at it. we can
look at it. I think il is late in the day to raise such
points o! order.

Therefore, the Secretariat, as I said, is i heavily|
biased in favour of big business and does not properly|
advise the Prime Minister. We have a feeling like tha
and we get an indication of it from the news- I papers
Therefore. I think the Prime Minister's Secretariaf
should be such as can be relied upon for correctly
interpreting the policies, the progressive policies,
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and carrying them forward and not for trying to work
with a brake on whatever is good and giving the
wrong type of advice so far as the Prime Minister is
concerned. There interests are upheld. ' Therefore, this
is one of the aspects of the matter.

So far as the other things are concerned, 1 have
read out a long article. If youreadit, you will be
really shocked. Now, I do not like economic
matters to be handled in this manner. Somehow or
the other, I find that the Finance Ministry is
operating through this Secretariat. Three
gentlemen—one is Mr. Tha another is Mr.
Bhoothalingam and the third is one other
the rulers of

now

gentleman—have become really now
the country behind the scene, behind the facade
of what we call collective responsibility. It is they
who decide the policy matters in a very big way.

And today with the vacuum of leadership, they have
assumed themselves—they have arrogated to
themselves rather—too much power, and Mr.
Krishnamachari, another Minister, is taking, very
naturally, advantage through tire Prime Minister's
Secretarial. It is for the Prime Minister to tell us.
Now. I do not wish to say very much about the Prime
Minister's Secretariat but since the thing is there, 1
have given my initial reactions to this, based on
knowledge and information, and in future. I

shall certainly be in a position to give more
interesting facts about the manner in which the great
Secretariat is functioning. I only wish that policy
matters should be decided in the Government, in the
Cabinet; policy decisions should be initiated in the
Cabinet and in the Congress Party, if you like; if
Parliament is not taken into account, the Congress
Executive Committee. I would not like the
Prime Minister's Secretariat to assume such a
Dower.

In the old times, the late Prime Minister Nehru
used to reply to letters immediately. Here sometimes
we got the replies personally within 24 hours. There
was hardly an occasion when it took two days for
the Prime Minister to reply to the correspondence
going from us; I believe from others also. The
replies came within ten to iwentyfour hours of our
writing to the Prime Minister. Nowadays

even an
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LShri Bhupesh Gupta]

acknowledgment does not come. I am not speaking
about my case because I hardly correspond. In the
other House. Shrimati Renu Chakravartty and a good
number of other MPs, well-known and leading Mem-
bers of Parliament, wrote a letter with regard to
certain matters—about the tea- i chers and so on, I
believe—to the Prime Minister and up to now they
have notreceived even an acknowledgment.
And Shrimati Renu Chakravartty was telling me
that she would now write a reminder to the Prime
Minister asking him whether he at all received this
letter.  Such is the position. What is the bie
Secretariat doing, I would like to know.

Therefore, some improvements are necessary. [
say this with a little sorrow because I would like the
Prime Minister of the country to maintain certain
standards which were set by his predecessor, at least in
replying to the letters. The reply will not be very
edifying, it is true. But we have a little satisfaction
when the replies come in time. Very often. I received
areply from the late Shri Jawaharlal Nehru
immediately; sometimes I wrote a letter in
Parliament and in the evening when I went there, I
found the reply. Such promptness would make a
good impact on us.  Our Ministers, most of them, do
not write in time but at least the Prime Minister
should be particularly careful. 1 am pained to say
that when Members of Parliament write letiers, they do
not get even an acknowledgment. What is happening to
the other countrymen of ours, I do not know.
Therefore, would like to know it.

Therefore, improve the Secretariat. Take away the
policy part from it, make them work as secretariat and
do not trust people in such high, key positions in the
Government when you know that they have a definite
bias for the big monopolists and ] behave in a manner
which is open to suspicion, at least suspicion among
some Members of Parliament and among the public,
and which is talked about in the Press. Now, we do
not want M.O. Mathais any more, anywhere. Whether
they are Special Assistants or Principal Private Secre-
taries, M.O. Mathais should not be there.

Now with regard to the Home Ministry. What
shall T say about that Ministry ?

[RAJYA SABHA ]
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Here is a worthless Ministry (Interruptions) utterly
worthless, I tell you moneys are being spent there.
Why should we sanction money for the Home
Ministry? Even to consult and decide on the traffic
rules in the country, it brings policemen from
America, to decide how the traffic lights should be
arranged and so on, and then it brings a member
from the Attorney-General's Office from the United
States of America in order to advise the Government
in certain other matters. Our information is this that
some of them, Americans, were consulted when they
prepared the statement with regard to the so-called
Left Communists. Our information is that. They will
deny it, I know, but you cannot just get away by
denial. What happened ? Where is the security ?
Nothing, everything goes out. Now, the Home
Minister is supposed to be a very brave man. What is
he doing? Crimes take place in Delhi. Nothing is
done. As you know, ci imes take place in Punjab.
Nothing is done. The culprits are not traced. And
Delh is one of the cities in India where more crimes
take place than in any other plate in the country
today, and in urban areas. Such is the position. Yet,
the Home Minister lives here.

SHRI P. N. SAPRU : In Delhi area or in Punjab
area ?

SHRI BHUPESH GUPTA : Well, in Delhi .area,
and because Punjab is close to our Home Minister,
the Punjab area. Now this is the position. Here is the
Home Minister He wasted public money.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I may tell you that the time allotted is
one hour.

SHRI BHUPESH GUPTA : I will finish. I am
very grateful to you. The Home Minister wasted
public money in making a fantastic statement with
regard to the "Left Communists". Read that
statement, and I am sure all papers have criticised
his statement. But he is undaunted. This Home
Minister made out his case on the basis of lies,
distortions, falsehood, malice and political
perversion and on the basis
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of that, one fine morning, on the 30th
December, he launched on all-out drive
throughout the whole of India and arrested
900 people or so and put them in detention.

He does not even today release the 29
Communists who have been elected in Kerala.
And Mr. Santhanam writes an article today in
"The Hindustan Times' that not only these
Communists who have been elected shuold be
released but all the other detenus in Kerala at
least should be released and that is the right
course. | am very glad that at least there is one
Congress member who appreciates and
understands this expression of reason. Those
people were arrested and this Home Minister
comes for money. Mr. Vice-Chairman, I tell
you that the country's future is not safe in their
hands. Why Mr. Nanda is doing that, I just tell
you. He wants, by keeping them in jail, to
create difficulty in the negotiations among the
non-Congress parties who have been elected in
Kerala.

SEVERAL HON. MEMBERS : No.

Sum BHUPESH GUPTA : Yes, ] tell you.
He wants to create the impression that even if
Mr. Namboodiripad and others came to an
understanding for the formation of a non-
Congress Ministry there, that Ministry would
not have a working majority in the Assembly
because 29 people would be in jail.

Once the other elements are told this thing
they may hesitate to negotiate and they may
feel no use of negotiating with Mr.
Namboodiripad and others because even if you
form the Ministry there, a working majority
will not be available in the Assembly if 29
people remain in jail. Therefore, please
understand it. It is not merely an ugly, anti-
democratic measure in itself, there is political
motivation behind it. Now, by keeping them in
jail they are indirectly trying to pressurise the
oiher Opposition groups—I am meaning it in
the old sense—the other non-Congress groups
minus the Kerala Congress so that they do not
come to an understanding in the belief
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that the great Nanda would not release them
and then what is the use of coming to ran
understanding because in any case if these 29
are not released, then they would not have a
working majority. That is one of the reasons.

Another reasons is that they are tellir.g the
Kerala Congress and the Congress that they
are keeping 29 people in jail, or propose to
keep them in jail. They say, "Have discussion,
come to an understanding and you can run the
government with only 54 votes in the Kerala
Assembly because 29 will not be there to vote
on the no-confidence motion and turn you
out". Therefore, this is a two-pronged attack. |
charge the Home Minister with a narrow,
partisan, political motivation in this matter,
and I tell him quite clearly that he cannot be
allowed to play ducks and drakes with the
liberties of the people and with principles of
democracy.

Sir, we had in these Benches, you will
remember, the late Govind Ballabh Pant.
Well, he was a very difficult person in some
ways. | know the difficulty I had to face with
him. But he knew how to measure his words,
say things properly. But as far as our Home
Minister is concerned—Mr. Vice-Chairman,
with that note I will end-he does not measure
his words even. As you know, before
everything happened in the Kerala election,
when he went to Kerala he had so many
people arrested. And that is what he wanted to
make out. He put election as the test of his
policy. He said that 99 per cent, of the people
were with him and all that kind of thing. After
the elections one should have thought that he
would bow to the will of the people now.

Mr. Vice-Chairman, you ask us to give
money. See what he said :

"1 am allowing them to stand so that the
people of Kerala will have a chance to
disown them."

That is what he told a crowded Press con-
ference there, according to the local edition of
the 'Kerala Indian Express', not the
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[Shri Bhupesh Gupta]

Trivandrum edition but the South edition. It
was not an ordinary Press confereuce. It was a
crowded Press conference. Well, who has
disowned whom, may I know ? Will he come
and apologise to the people of Kerala ? Not
only that, he threatened the Muslim League.
He threatened the Communists. He said that he
would not allow even them to form a
government. A suggestion was made that even
if the Leftists and others were returned, the
Communists and so on, he said that he would
not allow them to form a government: Such a
statement was made by him. Who was he to
make such a statement 7 Has he become the
Constitution ? Has he become the only
founding father of the Constitution who alone
can interpret the Constitution '' The
Constitution will take its course. What they are
doing today falls in line with what he was
preaching with the only difference that he
expected that the Congress would win in
Kerala. But it has lost.

Mr. Vice-Chairman, yesterday he gave the
voting figures. It is no use giving such figures.
Your seats have come down to 36 seats. You
have got only one-third. Never in the Congress
history recently the number of Congressmen in
terms ot seats has been so low as in Kerala.
They should be ashamed. The Congress should
have some self-interospection. Nothing of the
kind. Only one-third of the seats. Twenty-nine
people are held in detention by a party who
has got 36 people after the election in Kerala.
Imagine 36 people they could get elected all-
told in Kerala, under the banner of the
Congress, on the basis of the Home Minister's
policy, and that parly, that Government had
the temerity, the audacity, the impudence to
put in detention even after election 29 M.L.As.
Mr. Vice-Chairman, this is not the way of
democracy. This is not the way of the rule of
law. Mr. Vice-Chairman, this is not the way on
which we can fashion our parliamentary
institutions. This is the line of a political
highwayman. This is what I would like to
know. Mr. Nanda is becoming more and more
aggressive and assuming the posture of a
political highwayman. As you know, he
thought that by arresting these Communists
and putting ihem in jail he will please the
rightist element, inside the Congress because
some of
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them think that Mr. Nanda is a very pro-
gressive man. But now even the rightists are
accusing him of doing such things that they
have lost the Kerala election.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Bhupesh Gupta, Please.

SHRI BHUPESH GUPTA : Thank you very
much. 1T know you are very kind to me.
Therefore, 1 only say in the end that I speak
with passion in this matter. 1 do not know how
long I will be able to speak in this regime. I do
not know if they are in the last days of
democracy. I do not know if they are paving
the way for subversion of the Constitution in
the hands of the Government, the
Parliamentary institutions which you and I,
many of us, on both sides of the House have
shaped all these thirteen years since the
Constitution.

Mr. Vice-Chairman, you have been in this
House. Did you see any Home Minister
speaking in such arrogance, in such a defiant
manner ? Even after this scandal of Orissa,
they will not lay the C.B.1, report. He will not
look at it. He says, "I will not look at it."

Stmt LOKANATH MISRA
That is a feminine attitude.

(Orissa) :

SHRI BHUPESH GUPTA : Not everywhere.
Not in the South. It is only in Bengal that the
brother's wife does not look at the elder
brother of her husband. This is the situation.
He would not look at it. Is it the elder brother
of the husband? Has he become the daughter-
in-faw of the Home ? And has the C.B.,
report become the elder brother of the husband
? But the same gentleman put that funny
report, called the Statement about the Commu-
nists. That was not a secret of the State. Not
only did he not call it secret, he laid it on the
Table with a gusto. That is a good thing that he
did because the Kerala people saw what lies
were there. I agree that that service he did.
Therefore, I maintain that bis policy of
detention of political opponents, so many of
them, a thousand of them under the Defence of
India Rules, has been rejected, repudiated
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by the people in the first test that we had in the blow to democracy. Please do not try lo
Kerala general election. In England, if it had advance your own cause at the cost of other
been done in a bye-election the Ministry would parties and of democracy. Therefore, I am
have resigned or at least released the people held opposed to some of the grants wanted in this
in detention. In England, such a thing would not Budget for the Home Ministry..

have happened. But here whether it is the C.B.I.

report, whether it is the language bungling, or 5 P.M.

whether it is detention of the Communists, the . .

Government will not even admit its mistake even I again demand that if they .have not
when it gets such a drubbing as its has got in the become utterly shameles, dehumanised, anti-
Kerala elections and so on. Therefore, Mr. Vice- democratic, ugly and so on, they should
Chairman, 1 demand the Defence of India Rules immediately release the twenty-nine detenus.
be withdrawn. 1 demand that the detenus, the Let the Parliament and let the Constitution
political opponents, irrespective of the parties, be take its course, there in Kerala. This is all that
released. Here in this country we do not want I should say, apart from pressing again the
such a thing. It is a perversion to say that the general demand for the release of political
people were preparing for violence in Kerala. detenus because we take it as an attack on the
They were preparing for election as everybody fabric of democracy. Bad omens are indicated
knows. by such action. Either we stay this ugly
tyrannical hand now, or tomorrow we shall be
overtaken by a fate which we should like to
avoid, namely, the fate of unabashed, naked,
authoritarian rule in which many of us will
have to go down.

And that is why the Kerala people did j not
believe Mr. Nanda's statement. That is why
they voted for these Communists | whether you
call them Right or Left. The people in the
villages in Kerala knew it from their experience

that the Home Minister from Delhi was telling Ty VICE-CHAIRMAN (SHRI M. P.

an untruth and abusing his authority and pyarGava): May I request the House to sit a
power, hence they "rejected the Home Minister i1 onger and finish this Bill 2 Shri Sundar
and his Government and the party to which he \jani patel.

belongs".

Mr. Vice-Chairman, I have finished. =t gaY ®fw q@= (3540 ¢
But I do say, do not spare money for this Home SJURATETE . A 2w Farw YR
Ministry. Reorganise the Home Ministry. VARWTER S, AT W I AW
I do not say anything about j this ugly fasg o fag w77 &1 72 2, w0
Government, because more things will be Y St ot Faer £
said when the No-Confidence Motion will b Y Farera ﬂ" fer F’m_? M U
be discussed in the other House. | wish we had ~ T%HT 0% & #17 2, [s4#1 7 w241
also provision for a no-conﬁdepce mgtion, - faeidgifamos, =1 5 =1z &
or at least for a motion of censorship against this =~ - - S . A
Government. Let the Home Minister make A rr_qun_m:q' far & a7 & saf ¥
that statement outside without taking the cover 2, % 2120 § 72 ¥ 97 79 71
of Parlia- I ment; he will be sued for defamation. _a___ _ ST -
We have a Home Minister now who has risen to . H—" ‘ﬂTITf d f‘ :fnT b ) i _M "'_F
a high position but who does not have either the ~ [HHTSINTIA ZiT 2 | 2% az9 A1
generosity of heart or the great qualities of a TEEH 295 FREAZ  fae g7 w9y 25,
person who should be in such a high position, :

one who wants to maintain himself in this high IEH FE AT AT 'r_’r s 572
position at the cost of other political parties. AU H FAS & TE 2\ 9 g2 FEZA]

And e one et of Commursty o b i § i a1 P
isa gy wgr 3, 3l & < & W R
ORFFHT F FIT A AH AT & A1 7
TET &, S48 9% 50 4 527 § 777
a7l fom, dr g7 s Faad aifoas
faer arer 772 3, 347 Fw 487 2w st
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[ &z wior 2]
FHIT AHT A F AAE F a7 AT
st s agTET

19 T 2 AT 3EET F A
F1 faert 591 241 & | 57T FTE ATTHI
faft 7 AT FT A, AN EH IAFT T
401 AF1 wwEd g, FaeAr 4o gw 39
aumd & W ofeE vAEET ¥ A0
ATAT Wi FAET F | 9 FEAG AL
TETT 2 | AT AT UF A4 w0
AWM A T g ¢ O ATEfEEl F w0
218 ) g4 3@ w99 98 & O
9 Htr 0E WA w6 A
W, T e faen s vE g
A1 7z o & fem sEr | 2 |
ug WA v 6 ag & fam A
TATET ’AYATE E, FUTEY FEE AT
g TE AT AT E |

7 e AT % AR e vEr g amn
AvaTal e AT FHOE H O ATRT ®
g fufaezs 39, a1 3= o% G9qH
o fmawd @1 aF & q7a7 |
3 gt gz &7 &, Froma g ar &
9 AT S FHTE AT A A FGT AL ST
A1 T F2T E, TN AT F A FOAT
g1 A awe AT AT g aeE Ay @
F AT AEA AN Z | ATHA T U AT F AT
T TAAT T E | IUATERE ST,
AT A 2 % F1E 9 Jraet o qeEt
1 fommr & foog wmwre siforor 59, &7
FHTE FwE 1 §OFTE AT BT Al 2 | 9T
T & wEd AT F A7 wHoe Az
TAT AT, A KA IEET F AT
wfaal & faars &1 sy 9F, s
are # fasamr g, |t s 2w
ZEA A, I IEH F AT /L AN A
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AT & aTT FLi AAAT T T THEA
HT FELA AZT AIAT | HHT aF A A
Fe AT A fwadr wefoar % §
AT TF AR A T TAfaar
FOA G E R | TR TEET ST
F faredy 7 & Jav o % o wrafan
A it Feifeae Teafa o #r far ar
STE W, IHE A5 AN wiEl 9 T
Wﬁ'aﬁﬂgmﬁﬁﬂoﬂ'omﬁo
F1 ZW GF F #1T IAwr Fod 3ma F
ATE T ATTATHAT FA AT, AT
fa=re %477 | Tafag 37 AWt a0 Aro
oo FT wAT 1T AT TEATALN FE |
IF AR UF §F FHET  ERHE A
fazad; 7 37 g9 F9E T A F
Foer fear (e @ g7 favsare
yigw fufrees ¥ 3oz o B 4 &%
2 uw A Ay ag #F fw e
wifora faar, @ o orw #Ra &
#ro d1o dTéo AT F% AT § | HE
arw fafees ow few &1 a@ T
£ | 9z WA afaedz Z o faet &
ey 721 | #=9 A9 AT FT AR 2
fr o1 7= wuA &1 o 2, ot 3
Frifew g, SHE A9 T A0
- AT FEE AT & A & AT e
g | AL AT TW IS F OF 6HAT
#ae | 41 qearaw #1 fags faar o
T A1 FW F AT 2 AT A IART A2
TETF AZT | IEAT dAEEEr 7 A
FAH & U0 UAo Uo AT afaar Hizw
AT, AT qHET dWw AT AT g
TZATAT aZ IAT FCAT & (% a8 THIOT
=T Atfed | 1 98 «1 gArTe foa aEew
g, I F ag e g R a e
7% fF Fee e wifed fr 48 g
AT ZH A2 dEd §, A FHAY F Ho
Mo To § 7 ANT WY 77 AT TN 7 |

e Yy
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ag Wt ==t &1 @ E e Ao
Ao w1 FT wieat & faars sy
T & fqa G | A AN
YAEE, A W 9w W E! A W
Ao w1 o9 F fom, ae @ w
@ & fad ox & aw @a A
AT ZU G wE1 2, AT Taat gg AW
four &1 w=wa & | @A o evew ®
Zar? wre fafaeey JARTT q7E o
4, 39 IEW AT B " AT A S
e WHEr A, 3% faare wEEr oo
FrE et £ 3a o1 faendy At A
AraTs Foré 3 wer e F 77 A
frarar fer @ | 7@ smETe farre
TEAT, WeA 93, Jo'fro, FHH FIOHIT
oo AT oW F I AT | T W
ZIEW AT & AT ZAAT ATEAT 93
71 wf 41 fF s wi Fwe & faw
FATA AR TEL T AAIS AT TE
farar o

IoawTnE (o wEpwT  SETE
W) g wior S, o a A
fa= & AT A7ET

st g wim qim : Fw ferEE

F1 21

IURHAIEH (A1 wEErT gAE
WWE)  FT FOF §E 6T FE 999 2
#fee zrTaee a8 TAN A8 AT E |

wf( &0 #@MTo WAF :  IEH Al
dfaaz ot 2, Fifawr A 2, ofafasoT
AT AfeEm W6T 8, a1 W e qifan

SRt DAHYABHAI V. PATEL (Gujarat) :
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[z A gL & A1 A a9 w1

[

This is administration of justice; this is

Congress justice.

oft geaT wfo w@a < A1 " FEAl
3 fr zwwr o & foo o & A

FT WE | FE T AT T@AF A
FFA AT FAfoTT FE E F AT TEH
oA wife wE EER, gt g
ZRY | TR AT FIATE | 49T OF w
ug AN WT E AT G ATAA FT FEAT
BT AT F AT TA FAIR FAT IAE AT
A AT A9 F1 AT | B o
§ FHE 457 frar s e dse
& qTT AT ITAT AL AW K G97 FA7 A7 7
a5 &1 T, 0F # 3EmT F fau wEree
AT 3 A1 e Aveer 2, fareer
a1z Toame s 2 2 o mm A= A WA

AT qLHT FANTAT FT THT *
fom & #am & fao faar wifore
w7 431 8, foaar faamr a5 &7 @
FAAT AT FANT §1 ZT FE & fow
FIT0T FYAT AT ET AT T T OH
gt g7 &1 st At foama £t qog
& e 77 2 @ g fE gt aw o
¥ 17z §% 77 v E, 3fan | ety
o1, & @R st § S waw wd &
T, T AW F1, 506 TAAT TfE0 wqifw
w7 feft & 097 F seme oW T A
T E AT IR ITFA A UL A= A AT
g wafam wre gdifa g g
g WE F ATEwT IH g &
F1A &1 FACTO FAT AT qF THIH AT
A E1 AT, a7 Z9 AT A AT,
A1 FH T FH KT 79 F AT A1 92
wrErAT Tz fF a7 o wfagr w1 2
# Fiforer F7 77 F IS AT FAHI
{H TE TF AT AMET | AL K IR
FATEAT Z TEIE | AT T A F v
FRANT 1 2H HEALT AT ARIATAAT KA
# 3w fafeames #47 & wae A
¥ o At AT AV ATAT E, Ao
& % WA H HE UT FT TN AqLT
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[ g=7 " ga3q]
&, A1 %1 9 AT g 21 TR g,
a1 dte dTe HrEo Z1H IEHAT TE Wl
39 R0 A Fa1 ofeam fRar g ! e g
WA I @A AGT 41 ¢ A & S
a7 | 7 W SR el ard A g |
i dfaat ¥ AT AT gEEr FEA7
a1 favgia #iTo Ao arEo frate 1 faam
2 an% femr # # gon f & gEd
fodie & oie ®1d AT FW FL | I
Al & faor & Fav gom 7A@ wiaew
7 qur T fafaaie & amg dafe-
iz w7 g wa | A1 gwa A A
giifa dasdt wifs avs A w1 Al
TR 2, IAF1 AT FAed GIEIAT 2,
ST FAwTaiE 2, 98 wfEar F F9
g firr F1 £ T A ® A
FOETT ®1 AEAT AME0, FOH ITT K
grwar Tifen 6 37 @w awed &1
fewriames #T 7 A9 A1 37 A
ZH FAT T T AT § PAOCE A FE
FIH FAT & a8 ABHG & A0 7 F
FIATE | IART gH A=A TEAT §, IADI
T qrFa T & fa et foe qo %
AT AT IJAET GHIT A T A KA
# wdr # I A AT AW FL
A1 g o gAifG & SR AT W AW H
anfer 78 v 5FA {17 FW AT BT AN

g v F
FUEATEAE (it FEET A= W )
qeav, afr ofi, 15 (e g 2
fgarafmedw . &
fergrawi o ug fesfta @ w1 & f wiwe

FoFre ¥ g faadt af@ & aifew,
are foaar ser aifee, o wdm a7
areT qEl & | Wi F1 Ao, Hoe fafedt
F1 2f@n, o aF I H F1E FEET
AE, FO WA 7 56T, TH qEHT
9T 7 T4, §B AEHI AL TG, TF EA
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qY AZN, a9 A% AT AT HAA ATAT
ARl 2 I R AN AT 44139 73 § 144
ITAT § FA1 g0 47 Hia @A
¥ fau fre =t 2 @ 7 ogafao &
Fgar g & F= qow oF F0ET
asm F faw 91 avar u7 @ @ W
AT AT A HIT AeAT & oAl 7Z FHIA
a%10 | g4 T 0 T wifer @ #1
wfaat 7 gAffa & 2 a1 &8 #7 2 3\
wifw o wdT fadger 21, #=a97 21 72
FEA § e |ret I7F T947 319 A7
fram gin & 2w &1 warfa a8 @1 awdr
2 99 smafagt &1 ase § W fawe
TuEifa® agfr v ow amr 5w 2, A
FHTL T & WrE A7 § AW 4z
e afge | wer faEw g, o4z
&% ¢ AMFT STATT BT 9T T A IAA!
fava g wifev—az  quaifas
73T & T Zw ar w5 E foaw
FW AL TH AT FHA AT FHA
W g "W & A1 qfaat @ faanr S
A — AT A T F A A
F0 A FH 21 foae st 51 fa 9z
AN @I & | A7 TAATHL a1 4 |1 &%
TES g7 YT AT |

SHrRT R. S. KHANDEKAR (Madhya Pra-
desh) : Mr. Vice-Chairman, Sir, I am not going
to take much time of the House, but I want to
point out one aspect of this Appropriation Bill.
The lion. Minister said something about
internal procurement of food-grains. Now, Sir,
you know that my State of Madhya Pradesh is
a surplus State; there is a lot of procurement
going on in that State, and it is the
responsibility of my State to supply the
neighbouring deficit States of Maharashtra and
Gujarat with foodgrains. Now I want to invite
the attention of the Central Government to a
lot of bungling that is going on there in the
matter of internal procurement. A wrong
impression has been created that there is going
to be State-trading in foodgrains between
State and
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State. But that is not so; there is no trading in
foodgrains at the State-to-State level. I have
received a number of complaints and what 1
am given to understand is that this work of
procurement is entrusted to certain marketing
societies. Now, what do these marketing
societies do ? They collect the foodgrains
from private traders at a very high price. For
example, I am told that these marketing
societies procure the gram which is sold by
the private traders—a gram which is moth-
caten and is in a very bad condition'—at a
price varying from Rs. 56 to Rs. 58 per
quintal, whereas the new gram is available in
the market at about Rs. 46 per quintal, and this
profit of Rs. 10 odd goes directly into the
pockets of the private traders. Yet the
Government says that they are trading at the
State-to-State level. Then this gram and other
foodgrains which are procured at such a high
price are exported by them through private
trade channels to the neighbouring deficit
States. Now it has two effects. Firstly, they
have to pay more for the gram and, secondly,
even paying more they get very inferior stuff,
moth-eaten and almost wuseless to eat.
Government should look into this matter since
there is a lot of bungling and a lot of
mismanagement going on in this internal
procurement.

The next point 1 want to point out is that
there is a lot of complaints against the 'food'
officers. There are complaints against the
collectors and the Deputy Collectors regarding
the procurement of foodgrains in this manner.
They have been entrusted with the work but,
as I said, they are favouring the private
traders, and procurement is done from them at
a very high cost and the quality of the
foodgrains is also not good. I do not
understand why they are not procuring the
new crop that has come into the market, and
why they are collecting these foodgrains from
the private traders. Though they are paid such
an exorbitant price, they are not able to supply
good stuff.

There are so many things about which I
wanted to speak, but since the time is short |
would only now impress upon the
Government to look into the matter. I am not
sure about these things, but I have been
receiving complaints and therefore, I wanted
to take this opportunity to invite the attention
of the Central Government so that they
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may look into the matter, about internal pro-
curement of foodgrains in the State of
Madhya Pradesh and also about the bungling
made by the Collectors and Deputy Collec-
tors. I hope the Government will take, interest
in this thing. In the neighbouring States of
Maharashtra and Gujarat they may not have
complaints about not getting good quality
foodgrains and also of high prices.

=i famermare FeaEE S
(W 93W) : ITEATAS WERA, d3
ST SATF ApEra g fafaanr faas
e a7 AT @ IEE A A ¥ 39
9T F=AT | AW TEAT AT A1 AE 7
fr w77 3@ &1 A e EfaaEn
g s a0 A 39 4 7
FIST F; WET 9EA i W0 THE
T TR 6T 4 979 75 FUF F1 A0
F1 97 W E | A1 2wd gz (e R
oT @Far g fF g wrET F7 qEe
AT FT ALOET (FAAT AT & AT [F
feor & AT 2 | ZHIL HAT S0 T2
§§ FTREA &9, R w8
STOIT AR T AT AFAT 4T g =T AT |
To @9 O AET g T TEE F@A
qer T 7 & fF gL W off a9
4 F@ 12 FUT To AT TAd &
femrr, aret fom 90 #1 F99 F o7
gt ae P ar s A § av
forar @21 AT | A1 A A1 96 = AT
F1 grfor w7 & fa gane agi a7 4w
W@ awar Al & AT wEfad wraer
FET [ ZATC §AT WEEA T A F
woar &7 % g fowar faaa 2o a1
#1T AEN AT F, TAR FAA T TE
FE

AT TR O WO TS E AN
% w9 & 41 § | 92 a1 1 fF qaww
AroT @ wtaw  sonfaa gam 97 I9F
qfeoprreasT Z9ET T8 SuEr JifEd o
Jyararensr @1, a7 vF fafaam @@
7 fF owr fegem & wex AW 4T



2791 Appropriation

[+t FasemgmT s |l
T GH0 9 & SEF T geinT €7
s &7 gemEe wfy Faev wwd afew
G WA ez &
fad =uv wiw a1 wmTe 09 S|
& wgt ux aar afaw senfza g@r 21
owr feafe & =9 Sww #r Fmend
gt o, wgt e forr iy 91
genaT qfaw g1 a9 g, TT 97 9w
Fldee T, AT FAT FEATE A
A%t ¢ sudt wfenfza s & fa 4§
T AT E | L W gEW A AT
qmaIe o7 AT faa 7 e 7
fayT W= fF =< wdw ¥ ufy e
25 foemm 2% &1 wew wgW § 32
famramy afa 2327 g s gR wRE O
fawfi <frr a1 senaw wfaw & wfaw
21 e & gaw v dw ¥ fav g
% 1% wafe & wer waw & g it
FT TENNRAT WIT FT AEE F TOOET
T SATLA A4 AT THE F5 A 21 THFA
F 0 Emiy oHAT  off WA A dal W7
U F ga d A% T FeET T Al
T faredt 4 gfee &, =0 & T
Fi aftz & amw sfww Fw  gfiz &,
o Atz oY gfee &, swEr 0w &9 A
gfe &, giv o &% gfeedi & aga anw-
T fag 21 T & | safag F grdAr
FEw o wet wgry T A 9w fAaw
F% foF wor w3wr & fowr g9 & wemEe
sfad &7 T 2 SUH  IENEA AT
THAT FET < gHA TG AW FC | TH
waa § § ug fraew o e g fr
T g EHTET FEEIT A SAHI (AT 97
fr oy ¥1 SwmEw wfa 2w 28
fasiamr wer w2 # g fag wwer
W 32 fFeAmm gam o w AT 2
far s gremaT #F dgAw o 21 T
agf A sEET W & A IO e
T & AN E WUC TRl ANF TH a9
feaf &m & svw waw Fuzfr
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arg w7 frar &1 21 w9 2 o e
FT AATA Z1T & THEF AL A
Fow B oawerar  dEf faw o ar g
gufoomy oz i g9 e 2 & gard
weT w5 qum gwre feaifa
AW F AT AT TR T (AT
gafad quwr s 99 wE faa st
ar e @ A frg A fE
7T | 59 gfee § F srder e
afe argfas oo F1 AT T
HARTE FART AT 0@ Al & THIL
& fagn sna & ag satET agi g
gaferd F mgm i o o1 ¥ anzdeg
%5 & fraw g s SR g AT AT
o W (F Sww (A § o uae
T eyEear g1, Taneditady R fm wre
wEfaw 59m & afuraeey semEa
AW A FH ET A AT AANTA A A
I TEET T IE | TEF 414 0 EedT
g1 FEAE § |

A afFaEed WEH FHwT
Fi o FF1 A7 E & 1 A TF =T A7
& fm o gw wél e @w fF Ewiv
FTEHIT &1 AT A feerw g gfe
T FTEAETL F AT GHA FFT & A
faert Mfed | 7 Wrew W W
dzr At T % o dew ag = fRa
T g fa guet 29 & &1 e a2
fF | | IHET A1 @0F WAT T
a3, WS HedT gt g ma, senfs
# qear 9EW fF FoaT gw AR
& areawrar &0 (o ore fE q
e 7 far, ® W9 aF deEaTy
a7 Al W1 @1 2, "AM™ § @A a34r
g mt ? e el T e
# g7 731 ¥ g9 957 Ed Suwi afu®
wre Ao, zmer Faw o fades
g 5 arem o A o dar B,
ag g A &1 favig w7 ¥ fF ww wa
Tt FAw g€, TH 9 G GH gd
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AT IqFT AT Giw a7 FT T F
FHET AW faww T mima G
T AT TUHT IANEA @ TIAT & AT
|y gy fomar avw gzea &1 &=l
sy ¥ faf swwm gEwrE &1 9w
fema & T fafr=a 7 1 sow gwry
T § SEAT & AT R (6 qHA A7
A G A U R GO = A e
T3 7 ZaE TS | deaTeaT 3% 91,
aifaw feafs fame oo &t o &aw
AT i deT & fd, Soe s
& fa7 ag sreg s fww FwEr g—ar
fse gw Fasi &1 fgg <7 T T8
2 | TEY TEEA T WA, TAH GAE 2 |
F UF FrvawIT A Ffaad ¥ @ wear
2 fm 3% @5 § o1 7T F7 AT EA
2 g a1 que & foR waia ad € o
§ ST B I AT AZT HAL T AT
AT THE FVAT §— AT TAT ®IE
HTT FT FETFTE & qg AT DAL 7,
FTeT (e &1 TUEA FE——IH(T HTA-
F a1 o7 aga g & &% s o7 a4
ST | A A9 dgi G | AT F il
#, Hgaa T 3T TERA T W OAFA
21T A1 F FEaly aw awar g | afea
tar s gwe fad 3w 7 wEwEar
& AL G B GIATT FT qFAT
a9 AF BRI | AF S TW AFT FT
Faa wwmar g—anfaw feafa farg 7
SV, FTHT T ITAEAT 1, HET T
0% A——FE UF FgW, § AT ATEH
g e fAavi o wEF e ',
forem #1 sfem Hog adf fawm @3 @
UF GIE{ AT AT FT AT I
fad & ow & ardm wwar § frowrew
FHI 1 g T F FwEEEd 7
wd &vt & fad 7 afa | s g
w6 2, A8t 0% w99 w9 & fag
#1 gaw ! a9 Zife {5 e o dreae
FT TIAT E, AT A oA F, THE

[ 9 MARCH 1965 |

Bill, 1965 2794

FATITT 9T T FIEA ag Fifeg | Ffew
FATTF gardr 7w F foaa A1 o 7=
%, i e 8, g9 4 o e
FT WIZT 21 TET — HvaEeAny #f
F1E G143 § A 1@ g0 Tar § qrerar §
qE W AT TEE |

foredfy o & ar & off wiw &7 g,
fom zwt “wry” famm ST AT a7
ot o fmet & s=wiia & 2 gEa
Hifga 5% w@r 2 & fudt v gu zaar-
TAAT FAT E——TEA AL GIA WL AATAAT
ZIGHT & T A7 FAEAT TE1 gl 2 |
AT FHTE A A2 A arer favas
3% g 9g W9 w5 fear
ST | TR Wt " Fr g 2 ey o
% fadt @t g g F AF omTe -

TEFE WaTed W oTww wE (A
w7ga w Ziqy) o fodr o 9 w5
TR qE0 AZY E~— AT T |

st famegae waTEnEwT Fefean
i 93 9T 1T A@ affsw . .

SHRIJAISUKHLAL HATHI : That is
because arrears were not paid last year.

it faragwT weenast srefyar
a1 ag i &, Fo ot &1, i frmt
& o Ad1gE g g wifwa
T A9 § woar qfgd 91 fF g wwr
qE AT | THHT K FTT FIA AT
FoT FL, TG H MEATE |

gae, & fafaed &, 72 e
adt ff OF wErTArsiF @ FHA
ifrem £ /1 390 =FEEE 7 IR
w1 e afemer & 1 AT o sR-e fa
Frawdy #77F fad amd § ) & ardar
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[#ft faserpre srrees wreienT ¢
o i gEar W 9@rs fAdm w09 6
FT FL | AT AT wwr f7Er IEe
fal awam o

SHRI AWADHESHWAR PRASA
SINHA  (Bihar) : Mr. Vice-Chairman, 1
had no mind to take even a second of the tim
of the House but I am very much distressed b
the speech of my dearly loved friend, Shri
Bhupesh Gupta. He has every right t
criticise the Ministries and we are not here t
save our skins; that is part of the game and on
should know also how to play it.  Th
language that he has used is very hard an
these days I do not know why he is usin
harder and harder words, every time he spok
about the Home Ministry. I read his speec
on the President's Address carefully because
consider him to be a friend of mine. I eve
feel that this House will be poorer without hi
and because of my love for him, this speech o
today has distressed me beyond measure. Thi
reminds me of a Persian couplet—I am no
going to quote it—which says, "What is wors
?  Words or a sword ?"  The great poet say:
that the words are worse because a sword kill
you whereas the words strike at your heart an
keep you bleeding all your life. In thi
Parliament, Sir, we are here to pursuade eac
other and to win each other to our point o
view, not to call each other names. Mr. Gupt:
should know that if I have love and
admiration for him, I have much greater love]
and admiration for Mr. Nanda. I have known
him ever since he was working in
Ahmedabad under Mahatma Gandhi where he
built up a unique type of labour movement
which no Communist, no labour leader, hag
ever been able to build. He came to the
Bombay Government as Minister of Labou
and did a lot for labour there.  After coming]
here, he has taken one portfolio after another]
and a humbler man I have seldom seen. He i
always there with folded hands before every-
body and I would like to tell my friend, Mr|
Gupta, that had this man not been the Homg]
Minister, the Communists would have been
arrested earlier, months earlier.

SHRI BHUPESH GUPTA : That is right;
that is not harsh word. This is talking like a
Fascist. Your Home Minister puts people in|
jail.  Ask him to release them.

[RATYA SABHA]
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SHRI AWADHfilWWAR PRASAD SINHA
: In China, people would be liquidated, killed,
but here we put a few of them in jail. Please
listen to me. I have listened to you. Did I
disturb you ?

SHrl BHUPESH GUPTA : You are very
good to me.

SHRi AWADHESHWAR  PRASAD
SINHA : Try to have democratic manners. |
listened to you.

SHrl BHUPESH GUPTA : Three people
are in jail, They cannot listen to you, Mr.
Ramamurti, Mr. Basavapunnaiah and Mr.
Niren Ghosh. You have put them in jail; they
cannot

SHrl  AWADHESHWAR  PRASAD
SINHA : Can they say in China that India is
right and China is wrong ? What would have
happened then ?

SHri BHUPESH GUPTA : Nobody has
said that.

SHRI AWADHESHWAR  PRASAD
SINHA : Mao Tse-tung will pulverise them to
pieces.

SHRI BHUPESH GUPTA : Nobody has
said that.

SHRI AWADHESHWAR  PRASAD
SINHA : But here they have only been put in
jail. These Left Communists deserve worse
treatment than what we have given to them
because we have Mahatma Gandhi and
Jawaharlal Nehru before us. They are traitors,
they are enemies of the country.

Surt BHUPESH GUPTA: I protest against
this thing, Mr. Vice-Chairman. He advises me
as a friend and now he is using harsh words.

SHRI  AWADHESHWAR
SINHA : I am not giving in.

PRASAD

SHrRI BHUPESH GUPTA : You are using
harsher words.

SHRI PRASAD
SINHA : Take it from me, my friend.
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SHRI BHUPESH GUPTA : Take it from
me, my dear, also.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Let us avoid unparliamentary
words.

SHRI BHUPESH GUPTA : He said traitors.

SHRI AWADHESHWAR PRASAD
SINHA : Those who are pro-Chinese, who are
friends of our enemies.

SHrRI BHUPESH GUPTA : Let Mr. Nanda
say it. Why do you say that ?

SHRI AWADHESHWAR PRASAD SINHA
: If they are put in jail, what harm has been
done ? They deserve to be hanged, I tell you,
these people.

Surt BHUPESH GUPTA: Ask Mr.
Nanda to carry this out.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please, Mr. Bhupesh Gupta.

Surt BHUPESH GUPTA : I obey you, Sir.
Control him.

SHRI AWADHESHWAR PRASAD
SINHA: I leave the matter there. Even if they
have been elected by the people, it does not
matter. If a dacoit or a thief is elected, will he
not undergo any punishment ? They will have
to remain in jail.

Suri BHUPESH GUPTA : Try them if you
have a charge against them. They are not to
be judged by Mr. Nanda.

SHRI AWADHESHWAR
SINHA : No patriotic Indian

PRASAD

SHrRI BHUPESH GUPTA : Take them, if
you can, to a court of law.

SHRI AWADHESHWAR PRASAD
SINHA : There is the Lok Sabha; there is the
Communist Party, the Right Communist
Party. There is a great leader of the Com-
munists, who is supposed to be a wonderful
man, who has been my friend for several
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years. He was with me in the Congress
Socialist Party. There is another, the Deputy
Leader, coming from a very high family, from
the family of Dr. B. C. Roy. Their heart and
soul, everything is in the Right Communist
Party but here the difficulty is that the body is
in the Right whereas the soul is with the Left.
This is the difficulty and Mr. Nanda is being
abused

Suri BHUPESH GUPTA : Mr. Vice-
Chairman, the personal question of Mr.
Nanda did not arise. I questioned his policy,
not abused Mr. Nanda. I only questioned his
policy as Home Minister.

TuB VICE-CHAIRMAN (SHrRl M. P.
BHARGAVA) : You have had your say. He has
had his say. Now, let Mr. Kumaran have his
say.

SHrt BHUPESH GUPTA: All right, I obey
you.

(Interruption)
Your heart is in America.

SHrr D. P. KARMARKAR (Mysore) :
Ours is in the House.

SHRI AWADHESHWAR PRASAD
SINHA : My heart is with Mr. Khruschev
who has been deposed and Shri Nehru who is
no more.

(Interruption)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No cross-talk please. I have
called Mr. Kumaran. Mr. Awadheshwar
Prasad Sinha, please sit down. Mr. Bhupesh
Gupta, please sit down.

SHRI P. K. KUMARAN (Andhra Pradesh) :
My friend, Mr. Sinha, is very much wounded
by the language which Mr. Bhupesh Gupta
used.

(Interruption)

THE VICE-CHAIRMAN
BHARGAVA) : Order please.

(SHrr M. P.

SHRI P. K. KUMARAN : He should not
forget that Mr. Nanda, when he went to
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[Shri P. K. Kumaran.] Kerala, used certain
language which was really provocative, which
really provoked the people. You can read it.
He said, " I am permitting them by giving
them an opportunity to prove their patriotism.
I think there is a large volume of opinion,
nearly ninety-nine per cent," he said "which
endorses Government's action and even found
fault with it for delaying action for so long".
What have you found now ? The people have
taken it very seriously. There were meetings
which Mr. Kamaraj addressed which consisted
of fifty people; our meetings were attended by
two hundred people, and more people
attended Left meetings. In no meeting,
however, the number went beyond five
hundred or a thousand but people were
determined. Provocative words were used but
they were determined. They did not want to
listen to anybody's advice, to any platform.
They came quietly and voted.

(Interruption)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Kumaran, I will request
you to be brief because we have exceeded the
time.

SHri BHUPESH GUPTA :
blessings, we will sit late.

SHRI P. K. KUMARAN : What happened ?
Mr. Nanda said that they were

With your

Suri BHUPESH GUPTA : .. . . traitors.

SHrI P. K. KUMARAN: . . . traitors and
that he was going to publish a White Paper.
Finally, he gave us a gray statement in which
he could not prove what he had said. He
quoted all the resolutions and books from our
side, took them out of context. He himself
could not produce any valid document. This
did not convince the country nor even the
bourgeoise papers. He says that they are pro-
Peking, We have got our differences; our
Party had ideological differences and that is
why we broke into two but to call them
Chinese agents is somethine not correct. You
should have fought them politically, on a
political basis and not put them in jail. See
what happened in the election. When small
children were taken from house to house and
made to ask, "Give us your vote. My father
is in
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jail and if you give the vote, he will come
out". What could the people do? This should
be understood. Those turned out to be
senseless words and if anybody else were
there in the Home Minister's position, he
would have resigned the position. Anyway, I
do not want to dilate on that, because mv time
is limited. I wanted to mention only one or
two other things.

The Appropriation Bill is here because
extra expenditure is incurred by the Gov-
ernment. And one of the items is dearness
allowance paid to Central Government em-
ployees. Some time back when we assessed
the real value of the Central Government
employees' income we found it had gone
down to 84 per cent. While the money wages
had increased to 148 per cent the real value
had decreased to 84 per cent. After that the
prices have gone up. Theu there was a hue
and- cry and a Commission was appointed.
The Commission recommended that people
drawing Rs. 70 to Rs. 1200 should be given
certain scales. The other day when we asked
the Finance Minister as to why he did not
implement the recommendations in respect of
people drawing from Rs. 600 to Rs. 1,200, he
said that he was not prepared to consider it,
that he was not prepared to go into the merits
of the case and that he did not agree with it.
This is a  wrong  attitude.  The
recommendations made by a Commission
which has gone into merits and demerits of
the price situation in the country, should be
implemented because even in the case of those
people drawing up to Rs. 1,200 the real
income has gone down.

Another item I found in this is housing.
When the question of demand for housing
came. I was reminded of a statement which I
came across yesterday. This is a statement
issued by Mr. Makhdoom Mohiuddin, Leader
of the Communist Group in the Andhra
Pradesh Legislative Council. In Andhra
Pradesh, there is a Housing Board for the
middle income group. Thij Housing Board is
assisted by the Centre directly and also
through diversion of L.I.C. funds.

Now, on 29th May 1964 they made some
allotments of land to some persons. The
middle income group people are considered to
be those getting Rs. 6,000 to Rs. 15,000 per
year and the area allotted to each is
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600 yards and the cost of the house should not
exceed Rs. 25,000 including the value of the
land. Now, some people were allotted land
and, Mr. Vice-Chairman, I will read out the
names of those people. I am sorry the names
of some women are also here; perhaps they
are innocent but anyway you can see who
they are.

SHrRI BHUPESH GUPTA : These are (fee
days of women.

SHri P. K. KUMAR AN They arc
Shrimati N. Nagaratnamma, wife of Union
Steel Minister, Mr. N. Sanjiva Reddy. She
received 1200 square yards of land. Then the
next is Shrimati K. Raghavamma, wife of
Chief Minister, Shri K. Brahmananda Reddy.
She owns 100 acres of land with an income of
about a lakh of rupees a year. She is the
allottee in the middle income group. Then Dr.
D. L. Prasad, son-in-law of the Housing
Minister, Shri Alapati Ven-katramaiah. He
resides in Vishakhapatnam but is allotted a
house in Hyderabad in the Sanjiva Reddy
Nagar named after the Union Minister of
Steel. The fourth is Shrimati K. Sandhyarani,
daughter of a film star. A rich film star is also
considered to be in the middle income group
of people getting Rs. 6,000 to Rs. 15,000 a
year.

SHRI LOKANATH MISRA : That must be
because of proximity to certain people.

SHRI P. K. KUMARAN : The fifth is Shri
Jalagam Vengala Rao, who is himself a
Member of the Housing Board and also
Chairman of the Andhra Pradesh Panchayat
Parishad.

SHRI B. R. BHAGAT : Did they pay for it
or were they just allotted land ?

SHRI LOKANATH MISRA: They paid at a
concessional rate.

SHRI P. K. KUMARAN : The Minister]
should know better. The sixth allottee is Shri
Seelam Sidda Reddy, Secretary of the Andhra
Pradesh Congress Committee. These are the
gentlemen who are supposed to be people of]
the middle income group and who were
allotted land for which the Government are
giving a subsidy. Now. Mr.
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Vice-Chairman, all these Congress Ministers
and Congress leaders think that they are in a
house which is burning and they are all
anxious to save as much as possible before
the house is burnt out completely. If the
government of this country proceeds at this
rate, then very shortly the whole Government
is likely to end. Sir, 1 do not want to add
anything more at this stage.

SHRI LOKANATH MISRA : There is no
quorum in the House. .

THE VICE-CHAIRMAN (SHRI M. P.
BHAKGAVA) ! Let the Minister reply and then
we shall see.

SHRI B. R. BHAGAT : The House has
debated this, 1 think, quite adequately and
evea though hon. Members travelled far and
wide. 1 think it was not without much in-
terest. I would not like to dilate upon
quesiions of either Kerala or the Left Com-
munists or of the C.B.I. Report because the
House, 1 am sure, will get many oppor-
tunities to discuss these questions which are
uppermost in the minds of at least certain hon.
Members. I think the hon. Member opposite
would not like me to take the time of the
House at this particular moment in respect of
those matters. Therefore I would like to deal
with some of the other issues that have been
raised.

A point was made by Mr. Chordia. He said
that it is faulty budgeting which provides for
Rs. 400 and odd crores as Supplementary
Grants. It is true by any stretch of imagination
that Rs. 400 and odd crores is a big proportion
of money and if his facts are true then it
would mean faulty budgeting; But for his
information I would say—he is a knowlgeable
Member who tries .to go deep into a matter—
that in this matter of finance, particularly
provisioning and appropriation, even some of
us are likely to be nipped up. The biggest item
in this is for Rs. 224 crores for repayment of
debt the bulk of which is only national
because we know that they are Treasury Bills
which are discharged every 91 days. They
mature every three months but in gross
budgeting we have to provide for every
discharge. So this is only notional.

Then there is another item, namely, pur-
chase of foodgrains—Rs. 86.81 crores which
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IShri B. R. Bhagat] is more than covered by
sale proceeds. This is also not strictly
expenditure in that sense because it is covered,

The third item is for Rs. 85 crores for loans
and advances to States out of which the ways
and means advances are recovered during the
year. So this is also a self-balancing item.

If yon take into account all these things, the
net amount comes to only Rs. 62.14 crores.
So, in a Budget of Rs. 2,000 crores this is only
a very small thing. There is no question of
loose budgeting. Sometimes because of certain
things beyond control, certain expenses have
to be met. He referred to the Privy purses.
This could not be anticipated except at the
very last moment. For some such few
thousands of rupees no great objection can be
taken as to why it was not done at the
beginning. There are certain items which
cannot be anticipated by any human
intelligence or by any mechanism of
budgetary procedure. There are certain other
items which have to be there because of gross
budgeting. Now, the Treasury Bills mature
every three months and we have to take into
account all that. Advances to the States
against recoveries because of the financial and
budgetary rules have to be provided for. In
view of all these things I think the hon.
Members can digest this amount of sup-
plementary grants.

Then he referred to opium. I think the State
from which he comes is one of the States where
conditions for opium cultivation are very good.
I am glad to say that Madhya Pradesh is one of
the States where the per hectare yield in terms
of kilograms is high, that is, about 32
kilograms. Therefore, in any arrangement for
giving incentives, I think this higher yield will
always certainly go in favour of those areas. As
the hon. Member knows and as the House is
aware, the bulk of this opium is exported and it
is a good foreign exchange earner. Recently the
opium market in the world is falling and to that
extent it is becoming more and more
competitive. Therefore, we have to lay greater
and greater stress on quality and greater and
greater '
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stress on higher productivity per acre. So. in
any scheme of licensing this matter has got to
be borne in mind. The hon. Member
appreciates it and I must say that the claims of
all regions, subject to these conditions, will
certainly be kept in mind while licensing.

Now, about foodgrains and the agricultural
prices, the question was raised that because of
the terms of reference the relative prices and
other economic conditions should be borne in
mind and this will create difficulties in the
way of a proper fixation of prices. I think the
hon. Member has taken it in a very
misconceived manner. Price is a large
question wherein other economic factors
come into play. Certainly the cost of
production and proper incentive to the farmer
come up for consideration. But I can assure
the hon. Member that so far as the present
Government is concerned, the policy is to
give an incentive price, not only an economic
price but also an incentive price to the farmer,
so that food production gets a fillip in this
country. Whatever be the phraseology used in
the terms of reference, I think these things
cannot be belied, because the Government is
determined to see that the farmers must pro-
duce more and if they are to produce more
they must get the price which encourages
them to produce more.

Sir, with these words, I move.

THE VICE-CHAIRMAN
BHARGAVA) : The question is :

(Sekr M. P.

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1964-
65, as passed by the Lok Sabha, be taken
into consideration."

The motion shall be put to vote tomorrow.
The House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at
fifty-three minutes past five of the
clock till eleven of the clock on
Wednesday, the 10th March, 1965.



